CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH N,OLLHI.

E AR

G.A. No. 2104/94
New Dslni, this the 31st October, 1994,

HONVELE SHR I J,P.SHARMA | MEMBER (3},

HON'HLE SHRI H,k,SINGH, Whmﬁnﬂ (k)

Laladam s/e Shri Lakhami Singh
R/C A-8, Mahipalpur txtension,
Nnu &urgamn Rpsd, Ney Delbhi- 110 037,

Working as J.T.0. {JE=2324)
Gffice of A E.{Jn. Cxl.tce.)
Eidwal Bhayan, NHew Delhi- 110 U050,

by Advecases Shri O.5.Chaudnary,

Ver sus

4. Unien cf Inois,
threough thne Secretary=cum=Chairman,
Telscommunications Cemmisaion,
Ministry of Communicaticns,
Saﬂchar Bhé&\ﬂaﬂ, 20, A&“BKG HQEAG’
New Delbi - 110 0G1.

Z, Mehanagar Telsphone Niyem Limited,
through its Chief General Manager,
Khursnia Lol Bhawan, Janpath,

Mau Delhi - 110 050,

8y Advecates=Nene,

GROER (DinL g

HON'BLE SHRI J,P,SHAARMA, MEMBER (J)

The spplica
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cation agaiast

the acticn ef tne respendent in not accepting the

epplicant's request/claim for voluntary retiremsnt
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with pensienary benefits and other censsquential

benefits, The relief claimed by the applicant in this

epplicetien is that the tramsfer order doted 23.9.1994

be pancelled dnd the respondent be directed to sczept
”'/";w_v«"’ i g S
the anplicantts nenam%enéatiﬁn/claim for vocluntary { e

rstirement weo,f. 26,9.1904 with pensicnery benefits and

T

ether c@n55quntial benefits. The applicant has alsc prayed
for the grant of intgrim relief that r&sp@ndent be
directsd to releass the G.P.F., gratuity, leave ancashment,
grc, to the applicant.

2. After making statemsnt fur certain time, the lear ned
counsel for the applicant shri D.5.Chaudnary wants ié
witharaw tnis applicetion, The application is, therefore,

ig dismissed as withdrawn,
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